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THE MIZORAM URBAN AND REGIONAL

DEVELOPMENT ACT, 2025
ACT No. 11 OF 2025

AN ACT

To makc? prO\'rision ff)r the regulation of planned growth and development of urban and rural areas
and regions in relation to economic growth and protection and preservation and development of

- natural setting and urban environment and heritage in relation to development, protection, and in the state
for matters connected therewith or incidental thereto.

Be it enacted by the Mizoram Legislative Assembly in the Seventy-sixth Year of the Republic of India, as
follows namely: - :

1. Short title, extent and commencement.

(1)
)

(3)

CHAPTERI
PRELIMINARY

This Act may be called the Mizoram Urban and Regional Development Act, 2025;

It extends to the whole of the State of Mizoram; _

Provided that in the Autonomous Districts of Chakma, Mara and Lai constituted under
sub-paragraph (2) of paragraph 1 of the Sixth Schedule to the Constitution of India, the

provisions of this Act shall apply only upon a specific request to the State Government is
made by the Autonomous District Council.

1t shall come into force on the date of publication in the Official Gazette.

2. . Definitions.
In this Act, unless the context otherwise requires.-

(a)
(b)

(©

(d)
(e)

()

“Act” means ‘the Mizoram Urban and Regional Development Act, 2025';

“agriculture” includes horticulture, farming, growing of crops, fruits, vegetables, flowers,
grass, fodders, trees or any kind of cultivation of soil, breeding and keeping of livestock
including cattle, donkeys, mules, pig, fish, poultry and bees and use of any land which is
ancillary to the farming of land or other agricultural purpose of a garden to be used along
with such building and agricultural shall be constructed accordingly;

“ymenities” include roads and streets, open spaces, parks, recreational grounds, playgrounds,
water and electric supply, street lighting, sewerage, drainage, public works and other utilities,
service and conveniences;

“appropriate authority” means the Planning Committee or as assigned by the Government;
“building” means construction for whatsoever purpose and of whatsoever materials
constructed in every part thereof, whether used as human habitation or not, and may include
plinth, walls, chimney, drainage, works fixed platforms, verandah, balcony, works cornice
or projection or part of a building or delimiting or intended to be enclosed or delimit any

land or space.

-“Chief Town and Country Planner” means the officer appointed by the State Government as



Ex-430/2025 -6-

he duties specified in this Act. The officer so

the Chief Town & Country Planner, to perform t - Planning from a recognized university/

appointed shall possess the prescribed degree in To
institution. : g -
(8) “Court” means a principal Civil Court of original jurisdiction and lni‘;degma:t};;t:e;fcgg
Court empowered by the Government of Mizoram to p'erf?rr'n i |
court under this Act within the pecuniary local limits of its jur isdiction; 4P
(h) “Department” means Town and Country Planning Office, Urban Development and Poverty
Alleviation Department.

(i) “development area” means the planning area or the spatial region, as the case may el e
purpose of this Act; : ' T

() “development” with its grammatical variations, means the carrying out Z]ij:umfimg,
engineering, mining, or other operations, in, on, or over or unde.r la.nd on the m 'g:l any
material change, in any building or land, or in the use of any building or l:‘md, anc} includes
re-development and Layout plan and Sub division of any land; and to ‘develop’ shall be
construed accordingly;

(k) “development plan” means the development plan prepared under section 11 of the act.
(1) “District” means a district in a State;

(m) “final plot” means a plot reconstituted from an Original Plot and allotted in a Town Planning
Scheme as a final plot; ’

(n) “land” includes benefits to arise out of land and things attached to the earth or permanently
fastened to anything attached to the earth;

(0)  “Local Area Plan” means a plan contemplated under section 36 of this Act;

(p) “Local Authority “ means such body which is defined under article 12 or Constituted under
article 243Q of the Constitution of India which may include any Village Council, Town
Committee, Municipality or Municipal Board, Municipal Corporation and any other
Authority constituted or designated under any law for the time being in force which would
entrust the control or management of local funds and development and which is determined
by the Government may determine by notification in the Official Gazette;

(q) “occupier” includes any person for the time being paying or liable to pay to the owner rent
or any portion of the rent for the land or the building in respect to which the word is used,

or for damages on account of the occupation of such land or building and also includes a
rent-free tenant;

- (r) “owner", in relation of any land or building or of any part of any land or building, includes the
person for the time being receiving the rent or entitled, whether on his own account or as an
agent or trustee for.any person or society or for any religious or charitable purpose or as a

receiver or who would receive such rent or profits if the land or the building or any part of
the land or the building were let to a

tenant and also includes a mortgagee in possession
thereof;

(s) “planning area” or “planning region” means any such area which is declared under section 3
of this Act. ; .

(t) “planning interventions” means the provisions made in the Develo
Planning Scheme or the Local Area Plan or in matters of the above

i.  any policy made in respect of Develo
the Local Area Plan; and

pment Plan or the Town
namely, '

pment Plan or the Town Planmng Scheme or



=45 Ex-430/2025

ii. aﬁrl\y direction made by the State Government or the Appropriate Authority in respect'
ereto; : ‘

(u) “plot” means a portion of land, in the Town Planning Scheme or the Local Area Plan or in

any other scheme, held in single or joint ownership with its own independent access from
a street or such thoroughfare; :

(v) “population” means the population as ascertained at the last preceding census of which the
relevant figures have been published; '

(w) “Preliminary Scheme” means a preliminary scheme relating to a Town Planning Scheme
prepared under this Act;

(x) “prescribed” means prescribed by rules made under this Act;
(y) “property” means the plot or any floor of a building occupied or owned by a person(s);

(z) “Revenue Act” means The Mizoram (Land Revenue) Act, 2013 (Act No. 5 of 2013) or as
amended from time to time; c

‘(aa) “regulation” means a regulation made under this Act by the Government and includes zoning
and other regulations made as a part of a Development Plan or a Town Planning Scheme
or a Local Area Plan; i

(ab) “rule” means rules made under this Act; :

(ac) “Slum” implies an area within a planning area or region, where living conditions have
been identified as being unfit for human habitation as regards the safety, in regard to health
or morality of the inhabitants therein;

(ad) “State Government” means for the purpose of this Act, the Government of Mizoram;

(a¢) “Town Planning Scheme” means a scheme prepared and notified by a Competent Authority
under Sections 21 through 35 of this Act. _

(af) “unauthorized development” means the development where, irrespective of ownership,
no permission of a building or a part thereof is obtained from the authority competent to
give such permission, or having obtained permission, the development is in contravention
of the relevant law or of such permission; < "
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CHAPTER 11
PLANNING AREAS AND REGIONS

Planning areas and regions.-
(1) 'The State Government, may by notification:-

(a)

(b)

declare any region in the State to be planning area or planning region for the
purposes of this Act;

define the limits of such area or region and specify the name by which:sch areasor
region shall be known:

Provided that the State may prescribe the manner in which such a planning area
or region is notified, altered or renamed, having due regard to the Ioc-al authonnfes
comprising such regions and duly providing the opportunity to the residents therein
of being heard.

(2) The State Government in consultation with the Planning Committee, as the case may be,
by notification -

(a)

(b)
(c)
(d)

alter the limits of area or region so as to include therein or exclude there from such
area or region as may be specified in the notification;

amalgamate two or more areas or regions so as to form one area or region;
divide any area or region into two or more areas or regions, or

declare that the whole or part of the areas or regions comprising an area or region
shall cease to be area or region or part thereof:

Provided that following any such alteration, any reference in any law or instrument

or other. document to the area or region shall be deemed as renamed in consonance
with such alteration. :
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CHAPTERIII
PLANNING COMMITTEE

Establishment of the Planning Committee.-

For the purpose of this Act, the State Government shall, by notification in the Official Gazette,

establish the Planning Committee for such area as may be specified in the notification issued under
section 3 of this Act.

Constitution of Planning Committee.-

The Committee shall consist of the following members, namely:

(a) The elected representative to the State Legislature for the Assembly Constituency within which

(b)

(©

(d)

(e)

the planning area or region shall be the Chairman of the Committee;

Provided that if such planning area or region spans more than one Assembly Constituency,
the State Government shall appoint the Chairperson from amongst the elected representatives
of the State Legislature for the Assembly Constituency.

Deputy Commissioner concerned may be appointed as the Vice-Chairman:

Provided that, in cases where the planning area or region spans two or more districts, the
State Government shall appoint anyone of the Deputy Commissioners as Vice Chairperson.

Chief Town & Country Planner or any. officer appointed by him or her as Member Secretary
of the Committee. :

Other members not exceeding fifteen to be appointed by the State Government having special
knowledge on matters specified below: -

. Persons from Finance, Engineering, Planning & Health matters;

- Persons from any other concerned departments;

- Elected representative from the members of the Village Councils AND/OR the
Municipalities in the area or region in proportion with the ratio between Urban and
Rural population in the area or region.

The Chairman shall preside over the meeting and in his absence the Vice-Chairman,
shall preside over the meetings of the Planning Committee constituted under clause (a).

6. Meetings of the Planning Committee.-

(1)

()

(3)

The Committee shall meet at such times and places and observe such rules of procedure
in regard to the transaction of its business at such meetings as may be provided by the
regulations.

No meeting of the Committee shall be held without the presence of at least the Chairman or
Vice Chairman.

All questions at a meeting of the Committee shall be decided by a majority of votes of

the members present voting and in the case of equality of votes, the members presiding
shall have a second or casting vote. :

7. Powers and functions of the Planning Committee.-

(1) Subject to the provisions of this Act and the rules made thereunder, the objects of the

Committee shall be to promote economic growth of regions, mediate for the protection of-
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environment and heritage and secure the developmen
planning area or region and all matters connected

(2) In particular, and without prejudice to the gener
Committee may—

(a)

(b)

(c)

(d)

()

(8

(h)

(i)

@)
(k)

M

_pertaining to planned development;

-10-
t of urban and rural areas in the
therewith or incidental thereto;

ality of the foregoing provisions, the

be made under
Faciltte the preparation and enforcement of any PRZ B LK B Scimlay
provisions of this Act in relation to economic growth an

for approval and enforcement;

to oversee the preparation and implementation of va
including State Capital Development and its .Regional Plans,
areas or regions as may be approved by the State Government; i
guide, direct and assist the local authority and other statutory authorities in matters

rious Town Planning Schemes
re-development in such

h other functions as are supplemental,

exercise such other powers and perform suc :
functions or as may

incidental, or consequential to any. of the foregoing powers and
be directed by the State Government;

undertake the implementation and execution of Development Plan or Town Planning
Scheme or the Local Area Plan as may be approved by the State Government;

ta determine policies, principles, standards, guidelines, and pr_occdures to make
and implement the Development Plan or the Town Planning Scheme or the Local
Area Plan and thereof, itself adopt them and issue directions to the Town Planning
Committee or any other Authority or person for adoption;

control the development activities in accordance with the Development Plan or the
Town Planning Scheme or the Local Area Plan;

to formulate schemes for environmental improvement of slum, environment planning
and assess environment impact, coordinate with various environmental schemes and
to undertake development in such areas or regions; '

to prepare scheme for improvemer * of bad sanitation sites, unsound buildings, narrow
streets and to undertake development in such areas or regions as may be approved
by the Government; :

to cause the clearance of improvement of slum and shanty areas and undertake
development of such areas or regions;

to exercise all such powers as may be necessary or expedient for the purpose of

.carrying out its functions under this Act;

to carry out works and surveys within planning areas or regions to prepare Regional
Development Plan.

(3) The Committee as the case maybe, in preparing the Development Plan or the Town Planning
Scheme or any other plan made under this Act have regard to-

(i)

(if)

Fhe Pla:ms prepared by the Municipalities and the Local Coundl/ Village Councils
including Spatial Planning of the area, sharing of water and other physical and natural

resources, the integrated development of infrastructure and environmental
conservations;

the overall objectives and priorities set by the Government of India and the State
Government; '
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8. Competent Planning Authorities.-

(1)

)

(3)

Where a municipal body is not in place within the notified planning area or planning region,
development plan, town planning schemes, local area or functional plans for such planning

areas or planning regions shall be prepared by or caused to be prepared by the Chief Town &
Country Planner or any official authorized by him or her.

Where a Municipal body, such as a Municipal Corporation, Council or a Board is present
within the notified planning area or region, the Commissioner or Executive Officer, through
the Town Planner appointed by such Corporation, Council or Board may prepare

development plan, town planning schemes, local area or functional plans upon direction
from the state government.

Provided that such functions shall be dxscharged in accordance with the provisions of
sections 330 through 344 of the Mizoram Municipalities Act, 2007:

Provided further that where urban development region has been notified under section 340
of Mizoram Municipal Act, 2007, the Board of Councilors shall be deemed as equivalent to
the Planning Committee.

Where a Municipal body, such as a Municipal Corporation, Council or a Board is present
within the notified planning area or region, the State Government through the Chief Town
Planner may prepare the development plan, town planning schemes, local area or functional
plans for the Municipal Corporation, Council or Board, if necessary.

9. Plans to be prepared by the Competent Planning Authorities.-

(1)

)

The Competent Planning Authorities shall be obligated to prepare the following plans;-
(a) Development Plan, in accordance with section 11 to section 20 of this Act;
(b) Town Planning Schemes, in accordance with section 21 to section 34 of this Act;
(c) Local Area Plans, in accordance with section 36 to section 49 of this Act;

(d) Functional Plans, as may be directed by the State Government from time to time, such .
as Comprehensive Mobility Plans or any plans for implementation of infrastructure
or basic services in accordance with any other plan made under the provisions of
this Act. :

(e) Action Plans, which may be adopted by competent planning or local authorities to
implement plans made under the provisions of this Act or as may be directed by the
State Government.

Plans shall remain in force until replaced with another plan or withdrawn by the State
Government.
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0 1.

CHAPTERIV
APPOINTMENT OF THE CHIEF TOWN & COUNTRY PLANNER

10. Appointment of the Chief Town & Country Planner.-

For the purpose of this Act, the State Government shall, by notification in the O

fiicial Gazette,

establish the Planning Committee for such area as may be specified in the notification issued under

section

(1)

)

©)

(4)

3 of this Act.

On and from the commencement of this Act, the State Government sh§11, by notlﬁcatx.on in
the Official Gazette, appoint a person possessing the prescribed degree in Town Planm.ng s
the Chief Town & Country Planner to perform the functions assigned to him under .thls Act
and may appoint such categories of officers and staff which may be necessary for the discharg
of the duties and the functions of the Appropriate Authority;

Provided that the Government may appoint more than one Chx’e.f. Town & Country
Planner in order to address matters related to this Act, dividing responsibilities between them.

The Chief Town & Country Planner shall exercise such powers and perform such duties as
are conferred upon him by or under this Act and the Officers or staff to assist within such
area or region as the State Government may specify, exercise such powers and perform such
duties conferred and the Chief Town & Country Planner by or under this Act, as the State
Government may, by special or general order, direct.

The Officers and staff appointed to assist the Chief Town & Country Planner shall be
subordinate to him and shall work under his guidance, supervision and control.

The head of office of the Chief Town & Country Planner shall be at the Capital of the State
of Mizoram.
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. CHAPTERV
DEVELOPMENT PLAN

Development Plan.-

(1) Assoon as maybe after the establishment of the Appropriate Authority for the Development
Area the Appropriate Authority shall, not later than three years after the declaration of such
- Development Area or within such time as the State Government may, from time to time,
extend, prepare and submit to the State Government a draft Development Plan for the whole

or any part of the Development Area in accordance with the provisions of this Act.

(2) If a draft Development Plan is not prepared and submitted to the State Government by
any area Appropriate Authority within the period specified in sub-section (1) or within the
_ period extended under that sub-section, an Officer appointed by the State Government in
this behalf may prepare and submit to the State Government in the prescribed manner a draft
Development Plan and recover the cost thereof from such area Appropriate Authority out

of its funds.

(3) The draft Development Plan shall be prepared in the manner as prescribed in section 13.

Copy of draft development plan to be open for public inspection.-

A copy of the draft Development Plan as prepared under section 11 in respect of any area shall be
kept open for inspection by the public during.office hours at the head office of the Appropriate
Authority, or as the case may be, at the office of the authorized Officer. :

Contents of draft development plan.-

(1) A draft De.velépment Plan shall indicate the manner in which the use of land in the area
covered by it shall be regulated and also indicate the manner in which the development therein
shall be carried out. '

(2) Inparticular, it shall provide, so far as may be necessary, for all or any of the following matters,

namely:-

(a)

(b)
(¢)
(d)
(e)
(f)

(g)
(h)

proposals for designating the use of the land for residential, industrial, commercial,
educational, agricultural and recreation purposes or overlay zoning or such other
purposes;

proposals for the reservation of land for public purposes, and for such other purposes
as may, from time to time, be specified by the State Government;

proposals for designation of areas for zoological gardens, green belts, natural reserves,
water body, water course and sanctuaries;

proposals for mobility, transport and communications including extension and

" development of such;

proposals for supply, recharge, reuse & conserve water, drainage, sewage disposal,
storm water drainage, other public utility amenities and services;

proposals for energy efficiency, use of non - conventional energy;
reservation of land for community facilities and services;

allocation of areas to be developed for ‘township project’ or any other type of large
development projects may be established; -
preservation, conservation and development of areas of natural scenery and landscape
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and of heritage building and heritage precinctsi '

(j) proposals for flood control and prevention of river pollution; ’
(k) the filling up or reclamation of low lying, swampy or unhealt

' of land;

(I) proposals for the reservation of land for the purp
authority or any other Authority or body establishe
time being in force;

32

y areas or leveling up

ose of Union, any State, local
d by or under any law for the_

(m) provision for controlling and regulating the use and development Oflatni’rzznisr:::ruc;li:n
of building with provision of open spaces within the Develol”'“"nt ot othe%
Transferable Development Rights (TDR), imposition of devel.opme?l ¢ [ gdin piey
charges at such rate as may be provided, parking spaces, 103‘1”‘8 SHOAS (})‘a bg I': e'f
and other matters as may be considered necessary for carrying out the 0Djects o
this Act;

(n) provision for preventing or removing pollution of w
of waste or other means as a result of the use of land;

(o) such other proposals for public or other purposes as may from time to time be
approved by the Appropriate Authority or as may be directed by the State Government
in this behalf. |

ater or air caused by the discharge

14. Publication of draft development plan.-

(1) The Appropriate Authority or, as the case may be, the authorized officer shall, as soon as
may be, after a draft Development Plan is prepared and submitted to the State Government
under section 11, publish it in the Official Gazette and in such other manner as may be
prescribed along with a notice in the prescribed manner, inviting suggestions or objections
from any person with respect to the Development Plan within a period of two months from
the date of its publication.

(2) The following particulars shall be };ublishe'd along with the draft Development Plan, namely:-
(a) The existing Land Use maps; '

(b) A narrative report, supported by maps, documents and charts, explaining the
provisions of the Draft Development Plan;

(c) The provisions of enforcing the draft Development Plan;

(d) The phasing of implementation of the draft Development Plan as suggested by the
Deparlment; ‘

(e) an approximate estimate of the cost involved in acquisition of land reserved for public

purposes and the cost of works involved in the implementation of the Development
Plan.

(f) A Note indicating the priorities assigned to works included in the draft Develo
Plan and the phasing of the programmes of development as such;

(g) A Notice on the role being assigned to different Government Agencies and the
Local Authorities [or Voluntary Organizations or Privates]

implementation of the Development Plan; ‘

pment

i®the enforcement and

15. Suggestions or objections to draft development plan to be considered..-

If within the period specified in sub - section(1) of section 14 any person communicates in writing
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to .the.Appropr?ate Authority, or, as the case may be, to the authorized Officer any suggestions or
objections relating to the draft Development Plan, the said Authority or Officer shall consider such

.suggc.sti.ons or objections and then shall submit the same to the State Government along with his or
its opinion on such objections or suggestions. '

16. Modifications made after publication of draft development plan.-

When the modifications made by an Appropriate Authority or, as the case may be, by the authorized
ofﬁcc.:r. are of an extensive or of a substantial nature, the said Authority or the authorized officer shall
].)ub.h.sh the modifications in the Official Gazette along with a notice in the prescrif)ed manner
inviting suggestions or objections from any person with respect to the proposed modifications within
a period of two months from the date of publication of such notice and thereupon, the provisions
of section 15 shall apply in relation to such suggestions or objections. '

17. Submission of draft development plan to the State Government for sanction.-

(1) After a draft Development Plan is published as aforesaid and the objections or suggestions
thereto, if any, are received, the Appropriate Authority or, as the case may be, the authorized
Officer shall, within a period of six months from the date of publication of the draft
Development Plan under section 14, submit to the State Government for its sanction the draft
Development Plan and the regulations:

Provided that the State Government may, on an application by the Appropriate Authority
or the authorized officer, by order in writing, extend from time to time, the said period by
such further period or periods as may be specified in the order, so however, that the period
or periods so extended shall not; in any case, exceed twelve months in the aggregate.

(2) The particulars published “under sub-section (2) of section 14, and the suggestions or
objections received under section 15, shall also be submitted to the State Government, along
with the draft Development Plan.

18. Power of State Government to sanction draft development plan.-
(1) On receipt of the draft Development Plan under section 17, the State Government
may, by notification: -

(i) Sanction the draft Development Plan and the regulation so received, within
the prescribed period, either without modification, or subject to such
modification, as it may consider proper; or

(i) Return the draft Development Plan and the regulations to the Appropriate
Authority or, as the case may be, to the authorized Officer, for modifying the
plan and the regulations in such manner as it may direct:

Provided that, where the State Government is of the opinion that
substantial modifications in the draft Development Plan and regulations are
necessary, the State Government may publish the modifications in the Official
Gazette along with a notice inviting suggestions or objections with respect
‘to the proposed modifications within a period of two months from the date
of publication of such notice; or

(2) Where a Development Plan and regulations are returned to an Appropriate Authority,
or, as the case may be, the authorized Officer under clause(ii) of sub-section (1), the



Ex-430/2025 -16-

(3)

@

)

(6)

Plan, the State Govérnment shall, after taking into cons

the authorized Officer, shall carry out

Appropriate Authority, or, as the case may be, nt and submit it to the

the modifications therein as directed by the State Governme
State Government for sanction.

Where the State Government has published the modification in a draft Development

ideration the suggestions or

objections, and thereafter accord sanction to the draft Development Plan and the

regulations in such modified form as it may consider fit. :

The sanction accorded under clause (i) or clause (ii) shall be notified by.the State
Government in the Official Gazette and the draft Development Plan together with
the regulations so sanctioned shall be called the final Development Plan.

The final Development Plan shall come into force on such date as the State
Government may specify in the notification issued under sub-section (4). .
After the final Development Plan comes into force, the Appropriate Al.lthority
concerned may execute any. work for developing, re-developing or improving any
area within the area covered by the plan in accordance with the proposals contained

in the Development Plan.

19. Acquisition of land.-

(1)

)

The Appropriate Authority or any other authority for whose purpose land is
designated in the final Development Plan for any purpose specified in clause(b),
clause(d), clause(f), clause(k), clause(n) or clause(o) of sub- section (2) of section 13,
may acquire the land, -

.

(a) By way of assigning Development Rights to the owner against the area of
land surrendered free of cost and free from all encumbrances;

(b) Under the provisions of the extant Act and rules.

If the land referred to in sub-section(1) is not acquired by agreement within a period
of ten years from the date of the coming into force of the final Development Plan,
the owner or any person interested in the land may serve a notice on the Authority
concerned requiring it to acquire the land and if within six months from the date
of service of such notice the land is not acquired or no steps are commenced for
its acquisition, the designation of the land as aforesaid shall be deemed to have lapsed.

20. Review and revision of Development Plan.- .

At least once in ten years from the date on which a final Development Plan comes into force,

the Appropriate Authority shall carry out a review of the Development Plan and revise it, -
if necessary, including replacing the same with a new development plan. :

Provided that till such time the new plan is notified, the current development plan

shall remain in force.

plan shall also remain to be in force even after the new plan is not
planning scheme itself is revised in provision with the law.

Provided further that town planning schemes within the Jurisdiction of thé current

ified, unless such town
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CHAPTER VI
TOWN PLANNING SCHEME

21. Town Planning Scheme.-

(1) A Town Planning Scheme may be made in accordance with the provisions of this Act in
respect-of land which is: - : . :

(i) In the course of development,

(ii) Likely to be used for building purposes, or

(iii) Already built up.

Explanation:-

The expression “Land likely to be used for buildirig purposes” shall include any land likely
to be used as, or for the purpose of providing open spaces, roads, streets, parks, pleasures

or recreational grounds, parking spaces, or the purpose of executing any work upon or

‘under the land incidental to a scheme, whether in the nature of a building work or not.

Provided that the State Government may in this behalf direct any Appropriate

Authority by specific or general order to make Town Planning Scheme for any area in
the State. : s dlgt -

(2) For any Town Planning Scheme construed under sub-section (1) or
Appropriate Authority, shall determine and delineate the limits.

I sub—sectioﬁ (2), the

Provided that, the Appropriate Authority shall not determine and delineate the limits

without having consultation with the Chief Town and Country Planner of Mizoram, as the
case may be. -

22. Contents of a Town Planning Scheme.-
(1) The Town Planning Scheme may make provision for all or any of the following matter,
namely: - : S AR
(a) ‘The acquisition and development of land, laying out or rearranging of land either
vacant or already built up; :
(b) the area or region, ownership and tenure of all existing plots covered by the
development schemes; sy
(c) layout of new street or roads, construction, improvement and stopping up of
streets, roads and communications; , .
(d) re-adjustment of plots or demolition of obstructive buildings or portion of buildings;
(e) the extent to which the area or region proposed to alter the boundaries of the original
plot by re-constitution; _ :
(f) the construction, alteration and removal of buildings, houses, shopping centers,

cultural centers, administrative centers, bridges and other structures including detail
and allotment or reserve and to which such land is to put into use; :
(g) acquisition and development of land, allotment or earmarking of roads, parking
spaces, open space, garden, recreation, playground, school, markets, industrial and
 commercial activities, green belts and dairies, transport facilities and public purpose
of all kinds;







































































































